IN THE CENTAAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD,
0.A.NO, 510 of 1990, v

Between Dateds: 28,1,1992, »
V.Lakshmaiah\,//, o one Appliaant~(,
And
1, The Secretary,/Govt. of India, Ministry of Railways, Rallway Board,
New Delhi,

2, The Chairman, Rallway Board, Ministry of Railways, Govt. of India,
Railway Bhavan, New Delhi, «~/

3. The General Manager, South Central Rallway, Secunderabad,-"
“ee Respondents,

Counsel for the Applicant ¢ Shri. K.G.Krishna Murthy..”
Counsel for the Respondents t Shri., N.,R.Devraj, SC for Railways,

CORAM:

Hon’blé,Mr. R.Baladubramanian, Administrative Member.v/
Hon'ble Mr, C.J.Roy, Judicial Member,

The Tribunal made the following orderi=-

Sri K.G.Krishna Murthy, learned counsel for the applicant is
present and files a letter dated 21,1.1992 addressed to the Rggistrar
of this Tribunal with an intention to withdraw the case, Hence the
learned couvnsel for the applicant is permitted to withdraw the case,
Accordingly the case is disposed=of as withdrawn., No order as to Costs.

{%4/*;‘% 1——-'/
Deputy Registrar(Judll,

Capy COt=
1, The Secretary, Ministry of Railways,Railway Board, Govt, of India,
New Delhi.

2. The Chairman, Railway Board, Ministry of Railways, Govt. of
Muew Raillway Bhavan, ﬁew Delhi.wf;s i o ! of Indla,

3. The General Manager, Scuth Central Railway, Secunderabad.

4., One copy to Shri, K,G.Krishna Moorthy, advocate, 85, SBI Officers
colony, Musarambagh, Hyderabad-500 036,

5. One copy to Shri, N, SC for Railways, CAT, H
6. One spare copy.\;/ ) - ys, CAT, Hyderabad,, .
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THE HON'BLE MR.C.J.ROY : MEMBER(JUDL)
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Allcwed
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‘Dismissed






